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SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour
submission made by the hon. Member.

DR. KARAN SINGH (NCT of Delhi): Sir, I also associate myself with the Zero
Hour submission made by Mr. Sanjiv Kumar.

Need to increase the Minimum Support Price for paddy crop
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SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour
submission made by the hon. Member. Sir, the Government should respond to this.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I also associate myself
with the Zero Hour submission made by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
Zero Hour submission made by the hon. Member.

Need to fill the vacant posts of Chairman and Vice-Chairman in
Intellectual Property Appellate Board (IPAB)

SHRI TIRUCHI SIVA (Tamil Nadu): Sit, the Intellectual Property Appellate Board
is an important judicial organ. It was set up through a Gazette Notification in 2003,

The main function of the IPAB is to hear appeals against the decisions of the
Registrar of Trade Mark, Patent Controller and issues relating to Geographical Indicators
and copyright cases. Sir, the headquarters of the IPAB is located in Chennai and
has its branches in Kolkata and Delhi.

The aim to set up IPAB was for speedy disposal of cases and rectification
of applications. As per provisions laid down under the Trade Marks Act and the
Patent Act, any decision, on any matter, is to be given either by the Chairman
and a Technical Member or by the Vice-Chairman and a Technical Member. But,
Sir, the post of the Chairman is lying vacant for the past one-and-a-half years and
the post of the Vice-Chairman is lying vacant for more than three-and-a-half years.
Along with this, the posts of two Technical Members are also vacant. The vacant
posts have led to obstruction of justice since functioning of the Board has come to
a standstill and the disposal rate has become very low. Since the posts are lying
vacant, the disposal rate of trade mark cases is now reduced to almost half — from
61 per cent to 38 per cent — and the pendency of cases has increased. Currently,
there are 316 pending matters, including cases relating to patents and trade marks.

Sir, IPAB is an important judicial body which has, in the past, given important
judicial decisions on Novartis and has been achieving milestones. The Government
should appoint appropriate people on the posts of the Chairman, the Vice-Chairman,
and the Technical Members. The concerns regarding the vacant posts have been
brought to the notice of the Government. But, nothing has so far been done. Hence,
I urge the Government to take appropriate steps to ensure that the judicial bodies
in the country work efficiently and that they are able to cater to the needs of the
people. Since, the TPAB, Chennai, is an important public institution, the vacant
posts in this institution have paralyzed it. It is the foremost duty of the Government
to take necessary steps, at the earliest, to fill the vacant posts with qualified
individuals.



